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1 suppose the hon. the Home Minis-
ter will supply coples of his state-
ment to the Members. not only to the
Offiqe.

Dr. Katju: May I request you to
ask the Secrelary to do it just now?

PAPERS LAID ON THE TABLE

RerLiEs TO MEMOBANDA re: DEMANDS
FOR GRANTS (m\u.wns), 1954-55

MOnigter of , Wm
;am (Shri Alagesan): 1 beg
to lay on the Table a copy each cf
certain further statements containing
replies to certain memoranda received
from members in connectign  with
Demands for Grants (Railways) for
1954-55. |Placed in Lidbrary. See
No. S-247/54.)
R
DECLARATION re: ASSIGNMENTS IN INDO-
CmINA AND NOTES WITH PORTUGUESE
GOVERNMENT re: PORTUGUESE
POSBESSIONS.

The Deputy Minister of External
Aflaips (Shri Apil K. Chanda): 1 beg
to lay on the Table a copy of each of
the following papers:—

(i) Declaration by the Govern-
ment of India accepting as-
signments in Indo-China.
[Placed in Librgry. See
No. S-248/54.]

(ii) Notes exchanged between ‘the
Government of India and the
Portuguese Government on
the lubjtct of Portucuase
possessions in India. [Placed
in Library. See No. S-249/54.]

122
COMPANRIES BILL

EXTENSION OF TIME FOR PRESENTATION
or ReporT OF JOINT COMMITTEE.

Shri Pataskar (Jalgaon):
move:

*“That the time appointed for
the presentation of the Report of
the Joint Committee on the Bill
to consolidate and amend the
law relating to Companies and
certain other associations, be ex-
tended upto the last day of the
first week of the next session.”

1 beg to

Mr. Speaker: The question is:

“That the time appointed for
the presentation of the Report of
.the Joint Committee on the Bill
to consolidate and amend the
law relating to Companies and
certain other associationz, be ex-
tended upto the last day of the
first .week of the mext session.”

The motion was adopted.

FOOD ADULTERATION BILL—contd.

Mr. Spesker: The House will now
proceed with the further ronsidera-
tion of the motion that the Bill to
make provision for the prevention of
aduilteration of food, as reported by
the Select Committee, be taken into
consideration.

shri T. K. Chaudhuri (Berhampore):
May I ask what happens to item No. |
in the Supplementary List of Busi-
ness, regarding the modification of
the decision of the Labour Appellate
Tribunal?

Mr. Speaker: That will be laid on
the Table tomorrow.

Shri Sadhan Gupta (Calcutta-South:
East): Yesterday I was developing
the point that the Bill, though a very
salutary one. could not arouse the
general enthusiasm of the country be-
cause of the obvious fact that this
kind of a Bill would be rendered
nugatory by the big interests involved
in the production of food. There are
many big intere:ts involved m the
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production of foodstuffs. If they so
chose, they can tamper with the
machinery which wxﬂ administer this
kind of law and would be able to
escape through various loopholes
which a corrupt machinery provides.
It is not merely a question of corrupt
machinery. As I was saying yester-
day. even high-ups in the Government
gnd the governing party themselves
‘were tied with these mterests with
many a strong hnk

[Panp1T mevn Das BuaRaAva in tH2
Chmr]

1 was quoting as an example the case
of the sugar deal in'h certain province
just before the -genetal elections. We
all' know the story. It wag not even
secret. 1t was an open thing that
during the last getiermd elections, the
pugar magnatss ugreed to contribute
to the election fund of the governing
party at the rate of ‘a ceértain amoutnt
for eich bag of sugar sold. By that

process, Rs. 84 lakhs were eollected

for the election furd. In matters such
as ‘this, when these things can' hap-
pen, it is very easy to conceive that
they will' utflise these beneftts which
they coater to get something il return
for them. Fdr example, {f the sugar

merchants paid Hs. 54 lakhs to the
election fund, they would easily expect
that they would Bé enabled to fnix
some sand - from:. the.' holy banks -of
the Ganges with their sugar and the
Government would not be expected tc
interfere unduly with it. That is the
thing we are apprehensive of; 1 find
that is also the thing which the House
is generally apprehensive of, namely,
that these laws may be rendered
nugatory.

On the other hand, although the big
guns would escape, the smaller fries
may be subjected to considerable
harassment. There is considerable
Scope for harassment jn the Bill itself.
After all, when you administer a Bill
of this kind you may expect the police
10 show thelr efficiency and zeal for
the purity of foodstuffs by harassing
the smaller fries in’ production, and
often by harassing without any cause

whatever. Now, we have the experi-
ence of the operation of our ‘food con-
trol laws in the various States. We
know that they have had a, very thriv.
ing black-arket in fobdstuffs when
there was food shortage and when
there was rationing of tood. We also
know that there were many big mer-
chants who were trading in food and
indulging in these black-marketing
operations on a very large scile. We
had always ﬂzures of prosecutions and
convictions: 500 prosecuted, 300 ‘con-
victed and so forth. But, we know
from experwnce that those prosecuted
were ‘not big guns who' were resgonai—

ble' for blnck-marketing. but small
traders, some women who btoucht h
food “and "0l them fn small Yots—

may be in" violatién or the ratfoniag
laws, but still they sold them in mwiall
lot: because they had no other wiy
of e-rnmr a livelthood. It 'is thess
who wﬁw prbbecuted not only “pro-
secuted. but  they weré Mﬂ}y
treated by the ‘pofice before the

gecution. Thls kind of thing m

pen’” i ‘te of the ldﬁunlst‘rh-
tfon - of thid ' Bilt. Bdt, with a¥ that,
we will support this Bill' We witt
support the mait objecfives of the
Billi- althotgh hot am: “Yhe prdvlslonk
of "the 'BAll. ‘We  will it be-
cause' the demand for checkink adul-
terdtion 15§ ‘a very grest popilar
deémand. Tt i5 sald and rightly said
that in many States, there is no law’
or practically no law to prevent adul-
teration of food. Therefore, we do
want a law of this kind. Although this
law is liable to leave big gurs um-
harmed and lead to harassment of
others, we can rely on plblic opinién
and@ we can rely on the peoples move-
ment to make the neceanry corree-
tions in the admilnistration ¢f the BiN.
I am mot unaware of the fact that
many abuses will take place. I am
also confident that we shall be able
to rouse such a great indignation
against’ this kind bf administration
that we will be able through sheer
pressure of public opinion to get some
justice into the dm!nlstutton of the
Bill. And, il hrou(h a corrupt

macm-xery even qome qutice ﬂlteu
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.through, that would be a great achieve-
ment of this law because of the
magnitude of the oroblem of adultera-
tion. As regards harassments, I can
gay on behalf of my party, and I
believe for every Member of this
House, that we will fight tooth and
nail against harassment of any inno-
cent persons or undue harassment
even of persons who are guilty but
whose guilt is not too severe.

In this connection, 1 must refer to
clause 20 and voice my opposition to
it. What we are ought to do is to pre-
vent adulteration and not to protect
the adulterer. But, clause 20 provides
that we cannot institute prosecutions
without the sanction of the Govern-
ment. What we need is that the adul-
terer should be put to the risk of
being prosecuted every time that
adulteration is detected, no matter
who detects it. It may be the police
who detect it; it may be a private
person who detects it. But, whenever
it is detected, the adulterer must be
subjected to prosecution and he must
be aware of the risk of prosecution.
What will happen if the prosecution
is left to the police? If private persons
were enabled to prosecute, no person
on earth would escape whether it was
a big businessman or whether it was
a small fry. When he is guilty, the
aggrieved person who buys food will
undertake the prosecution or will find
his way to see that a prosecution is
lJaunched. There are many social
institutions which will help him to
prosecute. But, if it is left to the
Government, we know that there are
many ways of seeing that the Govern-
ment do not give their sanction. We
have our experience of prosecutions
in regard to industrial disputes. We
know that in a particular case. the
manager of a British bank was given
free permission to prosecute persons
guilty of a technical offence and
offences of technical illegal strike
which subsequently was condoned by
another industrial tribunal and the
persons dismissed for the strike were
ordered to be reinstated, but the West

Bengal Governmeat which was in
charge of these things at that time
freely accorded permission to the
Manager to prosecute the workers.
But it is very difficult for workers to
get similar permission to prosecute
industrialists, particularly when the
industrialist happens to be somebody,
some high-up, and to have links with
the Government. Now, these things
will happen even in the case of adul-
teration. Firstly, they will buy off the
police and see that the investigation
is carried on in such a manner that
no prosecutions take place. And
secondly, even if the police do submit
a charge-sheet, they would be able to
persuade the Government, the people
in the Government whom they know,
not to award or give sanctions for
such prosecution. This kind of thing
will be remedied if private persons
are allowed .to prosecute. Let people
come out with prosecutions in. the
public interest. Let everyone who
manufactures food be fully aware that
he cannot adulterate without the risk
of going to jail, and no power on earth
can protect him from going to jail
if he adulterates. Therefore, I would
strongly urge upon the House to
reject clause 20 and to give freedom
of prosecution to every person
aggrieved by adulteration.

Shri 8. V. Ramaswamy (Salem):
Mr, Chairman, there cannot be two
opinions about the necessity for this
Bill at all. There have been State
legislations, and for the first time we
are going to have an all-India legis-
lation. I am only sorry that this Bill
which wa:z introduced in 1952 should
have taken two years to come up
before this House for consideration
and passing.

I do not wish to multiply the
instances of the way in which adul-
teration goes on in foodstuffs, the
infinitely varied ways—mixing of
grounanut oil with coconut oil or gin-
gii ofl and so on. preparing food-
stuffs in inferior material, sometimes
mot even in oil but mobil oil. I have
the rare experience—and I have got
two or three colleagues with me here
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who will bear me out-—that in the
Grand Trunk Express we were one
day served with wvada prepared in
kerosene oil. We were surprised. It
was astounding. The smell was that
of kerosene oil.

Shri N. M. Lingam (Coimbatore):
There is no adulteration in it. It is
pure kerosene oil.

An Hon. Member: Was it pure?

Shri Sadhan Gupia: Are you sure
it was pure?

Shri 8. V. Ramaswamy: 1 do not
know. If we had taken it, we could
have easily been set on fire and there

would have been four perliamentary:

by-elections—four of us were involv-
ed—and wvery probably hon. Members
would ‘have had to stand up four

times in honour of the victims of

kerosene oil wvada. Luckily he said
there was a miztake. I do not know
whether there was a mistake, or for
want of oil he emptied the oil in the
stove and prepared the vada. Such
things are going on.

10 AM,

There was another instance 1 came
across at Bangalore. I do not know
whether hon. Members have come
across that. Two bottles full of appe-
rently ground coffee powder were
placed before us and we were asked
to decide which was coffee and which
was not. Would you believe it, we
were not able to decide. Both were
of the identical texture and quality,
Yyet one was real coffee and the other
was ground jemun seed. They are
fried in ghee or some such thing and
8round just like coffee powder and
mixed with a trace of coffee powder,
so that in flavour, in texture and in
fineness there is absolutely no distinc-
?ion between the two, unless you put
it in hot water when you will find
the one genuine and the other a con-
coction, the decoction of which is any-
thing but coffee. The other thing was
adulterated and it was an unadulte-
rated fraud. Such things ere going on,
but then what I wish to"contribute in

128

this debate is this. Though thjs Bill
is very well meant and is welcome,
there are certain :erious legal flaws
which 1 wish to point out.

Let me read clause 20(2):

“No Court inferior to that of a
Presidency magistrate or a magis-
trate of the first class shall try
and offence under this Aet”

I do not see any special virtue in
this negative form in which it is put.
Now, having stated that it iz =«
Presidency magistrate or a magisirate
of the first class before whom 8 case
can be instituted, I will take you tp
clause 16 where it is stated that for
the first offence there may be im-
prisonment for a term extending to
one year or fine which may extend
to Rs. 2,000; for the second offence
for a term which may extend to twd
years and fine; and for the third
offence for four years and fine. Now,
in the subsequent clause 21 it sounds
to me to be somewhat out of the way
and extraordinary. It is daing violence,
to the Code. It says:

“Notwithstanding anything can-
tained in section 32 of the Code
of Criminal Procedure, 1898 (Act
V of 1898), it shall be lawlul for
any Presidency magistrate or any
magistrate of the first class to
pass any sentence authorised by
this Act in excess of his powers
under section 32 of the said
Code.”

1 am driving at two points. In clause
20(2) you have laid down that no
Court inferior to that of a Presidency
magistrate or a magistrate of the first
class shall try an offence under this
Act. Therefore, when you frame
clause 16, you must confine yourself
to the quantom of punishment that is
laid down in the Code, especially so
when you are trying to give exceas
powers under clause 21. The fine >f
Rs. 2,000 which you have provided for
the first offence is itself obviously in
excess of the powers of the first class
magistrate or Presidency magistrate.
If that is so, it obviously conflicts not
merely with clause 23, but also with’
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clause 21. There must be some har-
monious construction, some harmony
in framing the clauses. Up to clause 20
there is' a stage, and up to that stage
it must be self-contained and consis-
tent with the Criminal Procedure
Code. If you provide that the Court
of institution of the prosecution shall
be the first class magistrate, then the
power; to penalise that shall be con-
terred upon that Court shall be in
terms of the Criminal Procedure Code.
Initially you are starting with
Rs. 2,000 fine which is in excess of
the powers of the magistrate and at
the same time you are providing
under clause 21 for further excess.
How do yqu reconcile these two. ] am
sorry there should be this mistake. .

The potat is this. The original draft
ot the Bill contains some scheme,
some sense. It is in an orderly fashiop.
It started With the proposition that
the case can be instituted in the
Court of a second class magistrate.
the punishment being three months
for the first offence and subsequently
cne yesr. Now, out of anxiety, 1
think, which prevailed in the Select
Committee to be vin.dMiv? to the man
who adultenten

$arlt 0. R. Namsimban (Krishna-
girl); To ke more effective.

shri 8. V., Ramaswamy:...they have
lost sight of certain legal flaws. They
have also not found out that there is
a conflict between the several clauses
t4, 22 and 21.

1 am not happy about the original
draft either, for this reason. The
whole scheme as it has emanated from
the Select Committee, if it Is 8 scheme
at all, is so absolutely rigid that in
actual enforcement of this Act, it will
be an engine of tyranny over the
people. It is out of tune with the
attending circumstances, with the life
as it is seen. Under clause 1 you have
defined “local authority” jn such a
manner that it includes not merely
the Municipality or the District Board,
but the jowest locsl body, uiz., the

Panchayat. Now, what are the com-
mon cases that we come across?
There is a wide range of adultera-
tions, and the commonest is this. The
village milkmaid adds water to the
milk. That is adulteration. The other
extreme is where a contractor to the
Army passes off vanaspati as ghee,
cheats Government to the tune of
Rs. 1} crores, and gets involved in a
big case. These are the two extremes.
In between, there are various grada-
tions of cases. When you frame an Act
of this nature, you should mnot for-

iget that this is an all-India Act, and

the States ought ‘t¢" function within
the framework of this Act. They can-
not go beyond this. ‘8o, we must frame
the Act in such manner that there
must be a sufficient amount or elasti-
city and latitude given to the States
to adjust themselves in the ndmin&s-
tration of this Act, nccording to
clrcumstances of the case.

t find that this Bill is, to a large
extent, based upon the Madras Adul-
teration Act of 1918. We have been
having that Act for over thirty years,
and it has been working very well.
The punishment varies from a hundred
rupees to fve hundred rupees. A case
unger that Act can be tried even by
a third class magistrate, if so specially
aythorised. The purpose of my say-
ing all thig is this. I bave seen in
Salem Munlicipality, how this Act is
sdministered. On some appointed day,
the health staff post themselves at
the various approaches to the city,
catch hold of the village milkmen or
the women who bring the milk from
the villages, take samples of the milk.
and send those samples to the food
analyst. Then, the ceses are brought
before the magistrate. We must have
some such thing under the New Delhi
Municipality, so that the women who
bring milk from the remote villages
could be detained at some traffic
centre, and samples of the milk taken
for purposes of analysis. Then.
batches of cases are put before the
magistrate, about thirty, forty or fifty
cases, for adulterstion of milk. Aad
what does the magistrate do? He
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levies a fine of Rs, 5 or Rs. 10 or
Rs. 15, and these batches of cases are
disposed of summarily. You must
make provision for a summary dis-
posal of such cases also. because they
are so petty.

Again. once you lay down in clause
21 that it shall be a first class magis-
trate who shall try the case, what is
10 be the procedure that should be
followed? Have you found anywhere
in the Criminal Procedure Code, the
procedure that should be followed?
Is it ‘warrant pracedure’ or ‘sumymons
procedure’? Is there any provision for
a summary disposal of these cases?
There is no latitude at all; there is
absolute rigidity. You fix it at a high
level, the level of a first class magis-
trate, because you want a higher
punishment to be given. This, 1 sub-
mit, is taking a narrow view of
things. In framing a law, we must
give the utmost elasticity, so that it
may be adjusted to various circum-
stances in various places. Now, the
administration in the several States
is not of the same standard always.
1 feel proud to say that the standard
of administration in Madras, for in-
stance, is about the highest in the
whole Union. You take some other
place, like Assam, for impstance. ¥You
have laid it down here that this i3 a
first class offence. You will have to
walk thirty or forty or evea forty-five
miles, before you can come acress a
first class magistrate in a place like
Assam, and yet you fix the court of
a ﬂrst class magistrate as the only
court of institution. It absolutely lacks
a sense of reality as to how the Act
is to be administered. Therefore, I
submit that the penalty portions of
clause 16 are inconceived.

In order to make this conform to
the Criminal Procedure Code, and to
what is laid down in- Section 32 of
that Code, what I am submitting is
this. In the Madras Act, a provision
is there for the institution of such
Progecutions even before a magistrate
of third class, provided he is so
specially empowered. Perhaps, it may
npt be possible or even admissibie

to go down to that level. But I have
suggested in an amendment of mine
to provide even for that. The States
may be empowered to classify certain
class or classes of cases a: cases
which may be instituted before a
third class magistrate and be disposed
of by him. I have even sought to
confer by my amendment powers
upon them to declare certain cases to
be disposed of summarily. Otherwise,
it will lead to harassment. For pour-
ing water in milk, and selling it, are
you going to charge these village
women before a first class magistrate
under the warrant procedure, and
drag them for a number of time: to
the court, and harass them? :

Shri B. 8. Murthy (Eluru): Why do
you bring in the village women?

Shri 8. V. Ramaswamy; It may be
men in your parts.

Shri B. 8. Murthy: What about your
parts?

Shri 8. V. Ramaswamy: Generally,
womén bting the milk. If, in your
pars, men bring it, I accept your
amendment It may be men or women
who bring miik. Whoem bﬂna it is
a small rhatter.

What [ am submitting is thls. For
the first offence, it may be withln
the powers conferred upon a second
class magistrate. For a second or sub-
sequent offance, there must he
enhhanced punishment, and then 1
submit, it may be within the powers
of a first class magistrate. Instead or
clause 21, I would submit the intro-
duction of another clause by which
the prosecutions under this Act may
be instituted normally, in the first
ingtance, in the court of a second
class magistrate, provided that cases
in respect of second or subsequent
offences can be instituted before a
first class magistrate. I have also sug-
gested a proviso by which power may
be given to the States to specify
certain class or classes of cases a:
cases which may be instituted before
a third class magistrate and may
even be disposed of summarily. This



133 Food Adulteration Bill 24 AUGUST 1954 Food Adulteration Bill 134

|Shri S. V. Ramaswamy]

is the only way in which, from an
administrative point of view, this Act
can be effectively administered. Other-
wise, this will be just another engine
of oppression, of needless oppression.
1 do hope that whoever is in charge
of the drafting will look into these
things and see that the suggestians
are taken.

Clause 21 strikes me as rather
extraordinary. You will see that up
to clause 29, the Bill as it has emerg-
ed from the Select Committee follow:
the sequence of the original Bill
When the Select Committee were
anxious to introduce a draconic code
with regard to punishments, they lost
sight of the fact that they could not
do so, and therefore, perforce, they
had to fall back upon clause 21,
which is a new clause. It is here that
the sequence or the general scheme
of the Bill gets upset, because in thexr
anxiety, the Select Committee, not
being contented, with the fact that
what they have provided for in clause
16 itself is in excess of the powers of
a first class magisirate, as provided
in the Criminal Procedure Code, pur-
sued the matter further, and to be
more aggressive, they have thought
of clauze 21, which to my mind is
not fair or proper, and which is in
one sense outrageous.

To invest a magistrate with such
wide powers is a dangerous thing to
do. Let us not forget that this is
going to be an all-India Act, and it
is going to be worked by the States
within their framework. Let us not
also forget that there are magistrates,
who become first class magistrates,
after a service of four or flve years.
There are cases like that. To invest
such magistrates with these extra-
ordinary powers under clause 21 is
the most dangerous thing to do, for
in actual administration, it will lead
to very grave injustice. I am very
much opposed to clause 21. I do not
think that it is right for Parliament
to invest a magistrate with powers
far in excess of what is provided for

in the Criminal Procedure Code it-
self. You mention in the clause itself:

“Notwithstanding apything con-
tained in section 32 of the Code
of Criminal Procedure, 1898 (Act
V of 1898). it shall be lawful for
any Presidency magistrate or any
magistrate of the first class....”

You provide in the clause itself that
it shall be within the power of a
magistrate to go in excess of what is
provided for in the Code of Criminal
Procedure. I think this is a very
dangerous provision, which ought to
be deleted.

Instead of that, I would submit that
you had better have a clause by
which you prescribe the procedure.
The procedure is very important. If it
is a warrant. procedure, | am very
sorry it will work havoc for the poor
people. 1 have suggested certain
things and when the amendments
come up, I shall make this clear.

Going upon certain other things I
had also seen in connection with this,
I am not happy about ‘the wording of
clause 18. It says:

“Where any person has been
convicted under this Act for the
coatravention of any of the pro-
visions of this Act or of any rule
thereunder, the article of food in
respect of which the contraven::
tion has been committed may be
forfeited to the Government.”

Suppose there is a stock of food.
You catch only one portion of that
food, say, one lb. of some concoction
or mixture of edible stuff. Is it
enough to conflscate only that? What
about the other food stock? So you
must provide for the conflscation of
all that stock also and this clause may
be so drafted, as I have suggested in
my amendment, that this confiscation
must be in addition to the punish-
ment. Powers must be given to the
magistrate to pass orders then and
there of confiscation in addition to
the imprisonment or fine or both.
Now, if that is admitted. there is no
need for clause 21. You will then
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have imprisonment, fine or both, and
confiscation. What more do you want
to terrorise the people who adulterate
foodstuffs? Why do you go and violate
the Constitution and the Code of Cri-
minal Procedure by saying that it
shall be open to the magistrate. not-
withstanding anything contained in
the Code, to impose a punishment
which is far in excess of the powers
conferred upon him by the Code. You
are trying to violate the Code; you
pay only lip-sympathy and violate it
in letter, not merely in spirit. There-
fore, this may kindly be looked into
and amended suitably.

The other point I wish to submit id
that the definition of ‘adulteration’ is
not clear. There is a very big loop-
hole. I have had a discussion with
those concerned with this. 1 would
like to introduce the word ‘quantity’
also. It says: “...if the article sold by
a vendor is not of the nature, sub-
stance or quality demanded by the
purchaser”. Unless you introduce the
word ‘quantity’ also, there will be a
very big loocphole. I' am well aware
of the fact that in the English Act
and other Acts the word ‘quantity’ 1s
not there, but that, to my mind, is
no reason:why I should blindly follow
the other Acts. I am suggesting 'that
there is a ‘loophole for this reason.
The other day I was looking into a
glucose tin. It says—calcium per oz
48 milligrams .or phospherous 27.8
milligrams. Glucose D by no stretch
of imagination can be called a drug
because normally people take it along
with coffee and we feed children with
glucose, so much so that it must be
treated more as a food than as a
drug. though it may be used as a
drug. Now, suppose in preparing this,
actually there is mot 48 milligrams
calcium or 27 milligrams phospherous,
but a lesser percentage of something
else, would it not amount to adul-
teration?

Shri B. S. Murthy: Then it ceases
to be glucose.

Shri 8. V. Ramaswamy: It is glu-
cose gtill; the label is there. You
might possibly stretch the word ‘mis-

branded’ and bring it under that. But
it is mot so. Quantitatively what is
described as necessary is not there,
but something else is there. I submit
it is adulteration, because it means
lack of a certain percentage which is
declared to be there. The percentage
there is the quantity; it may affect
the quality, if a certain percentage
of a certain ingredient is not there.
It that is so, unless you include the
word ‘quantity’ also it will not be
covered; I repeat again that the mere
fact that in the English Act or other
Acts elsewhere in India the word
‘quantity’ {s not there, is no reason
why we should not include the word
‘quantity’ also. This also may kindly
be considered.

The other point I wish to urge is
this. In clause 3, sub-clause (g), it is
not clear as to what is meant by ‘two
representatives og industry and com-
merce nominated by the Central Gov-
ernment’. It must be very clearly and
specifically stated that those represen-
tatives are the representatives of the
food industry. As it is, it may meas
any industry. That is not'-what we
want. There -are certain industries
concefned with the manufacture of
certain foodstuffs—biscuits, chocolates,
sweets and’this and that. Representa-
tives of such food industries must be
specifically included; otherwise the
bland statement ‘two representatives
of industry and commerce’ does not
take us very far,

The other very important thing that
I have in mind is as stated in my
amendment No. 46, that the rules
whenever they are framed under the
Act must be placed before Parlia-
ment. This is not the first time that
I am urging this. ] have been urging
in respect of Bill after Bill and em-
phasising that the powers of Parlia-
ment cannot be surrendered to the
executive; it is the prerogative of this
Parliament to see that the executive
does not arrogate to itself powers
under the rules which Parliament
never intended to confer upon them.
Working as a member of the Com-
mittee on Subordinate Legislation, a
number of times I have found cut how
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the executive in their anxiety to
anrogate power to themselve: have
framed rules which are far in excess
of what the Parliament intended to
coafer upon them. That is why again
and again I have repcatedly urged
this and I have got an amendment
that whatever rules are framed under
clause 4 or clause 23 or clause 24
must be placed before the Parlia-
ment. I am very glad that in amend-
ment No. 134, the hon. Minister of
Health has accepted one of my amend-
ments by saying that whatever rules
are framed here by the Centre will
be placed . before Parliament. But I
am not satisfled with that. There must
be provision in this Bill. that after
the States frame rules, those rules
Shalt be placed before thé respective

- Assembilies of those States also. We
must make it obligatory bheee and
now. That i3 a verp essential thing
and [ hope that that amendment of
mine will alsd be accepted.

There is one minor matter. It re-
lates to the establishmeat of a Central
Food Labogatory as per clause 4. I
am somewhat apprehensive, 8Sir, and
1 have pome doubts regarding thig. I
come . from a .district centre—and
rural parts also—and I confess to a
sense. of horror about this, it .is out
of fear that this Central Food Labo-
ratory may be established in Delhi. I
suggest that it may be established at
a central place in India. Not merely
that. It is not enough to have one
central organisation because under
the proviso to clause 13 you have
made It clear:

“Provided that any document
purporting to be a certificate
signed by the Director of the
Central Food Laboratory shall be
final and conclusive evidence of
the facts stated therein”.

My experience on the criminal side
bas shown that oftentimes delay is
due to the nom-receipt of the Sero-
logist's report in murder cases. There
is only one Serologist; he is in Cal-
cutta. If ever there is a delay in the
disposal of cases, it is because of the

fact that there is delay from want of
a central office. If there should be a
need for a certificate is:ued from the
Central Food Laboratory and if there
should be one Laboratory soméwhere
near about Delhi, I am afraid there
will be an enormous delay in disposal
of cases which ought to be disposed
of summarily. There must be some
provision for more than one labora-
tories; there =should be Regional
Laboratories, if necessary; then they
may be disposed of quickly.

Then 1 come to clause, sub-clause
(7). It reads like this:

“Any food inspector may exer-
cise the powers of & ‘polive officer
under seetion 57 of the Code of
" Criminal Procedure, 1808 for the

" purpose of ascertainifig the true
name and residence of the per-
son from whom a sample is taken
or an article of food is seized",

Is that emough? What does it say? It
says: he .shall for the purpase of as-
certaining the true name and resi-
dence etc. I: have already given notice
of an amendment, and I am very glad
to find that you, Mr. Chairmen, have
also febled an amendment subse-
Quently that the procedure laid down
in the Criminal Procedure Code re-
lating to searches ought to be followed.
That is very necessary. Otherwise
you would be placing power in the
hands of the Food Inspectors enorm-
ously, out of proportion to thefr
status. You are not going to autborise
the Food Inspector to go and break
open a house and enter and search it
without a search warrant. It will be
outrageous. If the Food Inspector
really suspects that in a particular
place or receptacle something which
is obnoxious is kept, what prevents
him from going to the magistrate and
getting an authorisation for search
and do that? It should not be left to
the free will of a Food Inspector to
disregard the provisions of the Code
of Criminal Procedure and at his
sweet will break open a house and
search it. The clause merely says that
he may exercise the powers of a police
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officer under section 57 of the Code
of Criminal Procedure for the pur-
pose of a:certaining the true name
and residence of the person from
whom @ sample is taken or an article
of food is seized. What about his
acting in acocordance with the Crimi-
nal Procedure Code? The draftsman
seems to have forgotten that. The
whole conduct of the Food Inspector
must be regulated by the provisions
of the Criminal Procedure Code.
Otherwise, 1 am afraid, there will be
very great difficulty.

1 will come to elause 11. I am read-
ing clayse 11(1)(b).

“except in special cases pro-
vided by rules under thiz Act
separat¢e the sample then and
there into three parts and mark
and seal or fasten up each part
in such a manner as its nature
permits;”’

In whose presence? It is not men-
tioned. It must be in the presence of
the owner; otherwise there may be
very great difficulty; - there may be
gpurious prosecutions. It must be
taken in his presence.

I am also providing for another
safeguard to the individual. You know,
Mr. Chairman, a: a leading criminal
lawyer that oftentimes an on-the-spot
record is made in the presence of
independent witnesses as to the action
taken by a police officer in the matter
of a search or the examination of
witnesses. When the seizure {s made,
& mahazar as we call it in the South,
is prepared as to the exact nature of
the thing seized and two independent
withesses attest the document so that
there may be no scope for forgery.
Such a thing is absolutely necessary.
We must be fair not merely to the
public but also to the adulterator.
Even when we punish him, we must
puni:h him after due trial and justice
should be done to him. We shall not
do it arbitrarily but we shall do it
after due process of law. These are
nesessary checks to safeguard that
there is no abuse of powers. (Inter-
Tuption.)

Then the question arise: whether
we should authorise private indivi-
duals alse to launch prosecutions. 1
find from the Madras Act that it can
be done. 1 am afraid that in the
present set-up. with the level of civic
responsibility as it is, it would be
rather dangerou: to invest private
individuals with this power of pro-
secution. I would rather advocate
deferring it for some time rather than
incorporate it in this Bill.

Two maore points and I.am done. 1
am not sure.........

Mr. Chajrman: ] do not want to
interfere with the hom. Mémber's
speech. He has taken more than half
an hour and we have devoted more
than a day and a half on this matter
and I propose to close the general
discussion very soon. I would request
him to kindly leave some time for
others.

Skri 8. V., Ramaswamy: I have got
one other poini, 8ir, with regard to
clause 13 in its relation to section 510
of the Criminal Procedure Code. This

says—

“Provided that any document
purporting to be a certificate
signed by the Director of the
Central Food Laboratory shall be
final] and conclusive evidence of
the facts stated therein.”

There are only certain specific per-
sons mentioned in the Code of Crimi-
nal Procedure whose reports are
accepted as evidence. In the Criminal
Procedure Code, as it is sought to be
amended by Dr. Katju. certain other
categories are to be put in. But, I do
not know whether in the absence of
that amendment of the Code of Cri-
minal Procedure. we would be well
advised in introducing this proviso.

Shrimati La Palchoudhury (Nabad-
wip): Mr. Chairman, Sir, thi: Bill
needs every support. There can be no
two opinions about it. The Bill goes
a step forward towards correcting the
state of affairs in the country, and
we all welcome it. Any legislation of
this kind must go hand in hand with
the implementation of it. which is
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far more’ difficult-thing. While preach-
ing and propagating that adulteration
is bad the public opinion must be
formed to reject foodstuff: that are
adulterated on foods that .are imita-
‘tions of pure food. Advertisements
landing things like vanaspati should
“be banned. Everybody is cognisant cf
1he wonderful advertisements that we
see everywhere that a very beautiful
dancer who now dances for three or
four hours without a break could not
do :0 before and this is because she
inow takes food prepared in vanmaspati.
The inference in showing that she
used to get tired within ten minutes
is that she was used to food pre-
;pared in pure ghee. I think this sort
of advertisement should at least be
counteracted by variou: reports from
the Health Ministry put into the news-
papers from time to time. exhorting
people to strain their purses—and
buy g little of what i{s good—rather
than a greatet quantity of what is un-
healthy or an imitation. The soul of
advertisement. as everybody knows.
is saying a thing often enough and
long enough, and in time people begin
10 believe it. Children are gradually
given food cooked in Dalda or vanas-
pati  products for mothers’ minds
have been gradually changed. It is
essential that the implementation of
this Bill be enforced by Food Inspec-
tors and so on, but they must work
in close co-operation with social
workers who will have every facility
©f giving them data about local con-
ditions.

The hara:sment of the small
vendors must surely by guarded
against because usually the policeman
or the Food Inspector is more liable
to get down on the small vendor and
the real source from where the poor,
ignorant vendor has bought his stuff.
very often. goes unnoticed. This must
Teally be corrected and the source
got at. and. if necessary, their stocks
taken.

To make supplies of pure food avail-
able should be part of the implemen-

i

tation of this scheme because unless
pure food i3 available,. there is no
point in banning adulterated food
When we do not get one thing we
are bound to go in for anouther.
Labelling of aduiterated foodstufis
should clearly state what adulteration
has been used. .

I regret to say that there is no
clause provided in this Bill parti-
cularly safeguarding foods that are
used for infants and children. Food
used for infant: and children must
contain all the body-building and
health-giving properties needed for
child-health and any food or milk pro-
duct that is deficient, should be clearly
marked as unsuitable for infants and
children. In Switzerland and other
European countries this precaution is
stringently taken; condensed milk from
which fat has been extracted is clearly
marked, stating that it is unsuitable
for infants. It is a deplorable fact
that the milk powders that we see
sold at random all over India today
even in country places do not contain
body-building and health-giving .pro-
perties. yet the regrettable part of it
is that it is possibly sold at a price
much lower than even the adulterat-
ed milk which is sold in India! If
possible, a clause covering this should
be included in this Bill, The civic
mind must be made conscious of the
seriousness of adulteration. It should
be done by talks, visual methods, cine-
matographs and by various kinds of
propaganda. This is well illustrated
by a story. There was a grocer who
was heard talking to his son from up-
stairs, ‘“John, have you sanded the
flour”? “Yes, father”. “Have you
diluted the milk”? “Yes, (father”.
“And, have you larded the butter”?
“Yes, father”. “O.K., then come up to
prayers”.

Well, if this is the sort of mentality
then it can be understood. how very
difficult it will be to implement a Bill
like this. Therefore, till the civic mind
is trained. no matter what legislation
is passed. the effect on the nation will
always remain far behind.
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Shri Sinhasan Singh: I agree with
her statement, so I say:
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minimum Shri Dr. Jai-
soorya proposes to take?

Dr. Jaisoorya (Medak): You give
me the maximum time that you can;
I shall make my observations within
that time.

Mr. Chairman: I propose to call the
hon. Minister at 11-30.

Dr. Jalsoorya: You may fix the
timedimit. I shall cut the coat accord-
ing to the cloth.

Mr. Chairman: The hon. Member
can speak for a minimum time accord-
ing to his own estimate.

Dr. Jalsoorya: First of all, accord-
ing to one of the latest United Nations
report, I am gorry I have not got the
exact reference here, in spite of the
improvement of the food situation in
India, there is calorific deficiency;
that is, the amount of food that we
are taking is still deficient in regard
to calories. Now, we are concerning
ourselves not only with the quantity
of food which is deficient, but also the
quality of food which is deficient.
That means that we are jrying to
prevent the already bad quality of
food from deteriorating further, deli-
Derately or otherwise.

1 find that thig is a Central measure.
1 do not know what the purpose is.
s it to replace the provincial
measures which we already have?
According to my information, almost
every Stdate has got an Act already.
For instance, Madras has one from as
early as 1918 to prevent food adul-
teration. I expect that the idea of the
Central Government is to make these
food adulteration laws uniform and I
think I am correct. If you want to
make a thing effective, it must have
relation to reality. That is the first
point. Secondly, a law should not aim
to do more than what is practicable.
Thirdly, the machinery must be of
such a high standard that the law
could be put into practice.

Babu Ramnarayan Singh (Hazari-
bagh West): It is impossible.

Dr. Jaisoerya: 1 welcome any
attempt at making a law uniform. We
have to examine what are the difficul-
tles and why i3 adulteration prevalent
on such a national scale, shall I say,
here in India and less in certain highly
advanced countries like, let us say,
Sweden. The fact is that in India, the
producer does pot sell to the consu-
mer. In between, there is that gigantic
racket known as the middleman, who
handles, stores, hoards, sells and adul-
terates foodstuffs. We have to make
sure at what levels adulteration is
taking place, whether with the whole-
saler or the retailer.

An Hon. Member: Producers also.

Dr. Jaisooryn: It is not a rural pro-
blem. It is a problem where there is
concentration of floating population,
for instance, in cities, who are not
producers but consumers. Then the
question of supply of food, i.e., through
the licensed dealers, licensed hotels,
restaurants, eating houses etc., where
the problem of sanitation and quality
arises. Every municipality, a well-run
municipality, has identical laws with
regard to quality of food, whether it
is in sanitary and hygienic condition
or not. All these laws are there. There
Is nothing new about it. Now, what
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this law tries to make out is this. If
. somewhere in a small municipality or
principality or some little village an
adulteration has taken place, mot so
much adulteration but shall we say
deterioration in the quality of food,
let us say it is decomposed, I do not
know by what means you intend to
bring it here, whether by hermetic
sealing or vacuumatic sealing. I do
not know whether by the time it
arrives here and the gentleman con-
cerned analyses it, it will be in the
same state of decomposition as pre-
viously. These are things which we
have to think of. You have to. Every
municipality, every Health Depart-
ment of the States has got its own
chemical analyst. Wty do you want a
Central laboratory except to lay down
standards. It is trying to centralise a
thing which is an impossibility, be-
cause it is better handled on the
spot.

Now, we are talking about this pro-
blem because the entire food move-
ment in this country is in the hands
of heavy flnanciers, It is they who
create the quality of food, it is they
,who create the artificial scarcity and
raise the prices, for instance, of edible
oils. You have known that there has
been an uproar because of the price of
groundnuts going up artificially. All
these groundnuts have been taken
away from the villages through for-
ward markets and are concentrated
in the hands of vanaspati and soap
manufacturers, so that the man who
actually produces has to go ten miles
to a bigger town to buy four annas
edible oil, In Malabar where the man
produces the coconut ofl, he has mo
oll for his own consumption. It is
going into the manufacture of soap,
into Vandenburg’s margarine to be
exported outside. Thegefore, if you
want to prevent adulteration of food,
you have got to bring in a law where-
by these large hoarders do not corner.
in regard to the groundnut trade I can
tell you the whole crisis has been
Treated by the manufacturers of Sun-
light soap. Vandenburg is the biggest
burchaser. Therefore, the man who
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himself produces is denied the oll
This is a big paradox.

Now, how are you going to sead
your inspector to a remote village,
who is not an analyst? He can at the
utmost say it is decomposed. Beyond
that you are not going to succeed.
Therefore, we have to have a sense
of proportion.

There are two parts in this Bill.
One is where food is adulterated by
inferior quality. Am I to tell you that
your State Governments have done a
bigger crime by forcing mill-owners
to mix with good flour, flour made
out of condemned wheat? Why.did
the Government not destroy its de-
composed grains which it had hoarded
in wrong ways? So, begin with your
own Government. Pass a law that you
cannot force the miller to use your
rotting grains. That is point No. 1.

Secondly, the Government wants
also to make money. For instance, in
Hyderabad, which is still a very wet
place, toddy is being doctored and
adulterated. Toddy saccharine and an
amount of chlorohydrate is imported
by three chemists in Hyderabad in a
quantity which is quite sufficient to
put all the insomniacs in India to
sleep for one year each night. Has
your Government taken action?

Thirdly, in regard to this vanaspeti
controversy that is going oun, I can
tell you that in certain States, because
it suited the manufacturer, they have
allowed the mixing of 28 per cent. of
linseed oil to your vanaspati. If you
imagine that vanaspati is being manu-
factured entirely out of pure ground-
nut oil, you are making a mistake.
They are mixing cottonseed oil. Palm
oil 48 being imported from outside
with the permission of your Com-
merce and Industry Ministry in order
to mix it with vanaspati.

The next point is one which nobody
has answered namely, in the manu-
facture of vanaspati, t.e., in hydre-
genisation, you have to use nickel
salts as catalysers. Now, there is no
process by which you can completely
re-extract the nickel salt. If you will
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kindly open a book on pharmacology
and look at the toxic effects of nickel,
you will find—not that it kills today
or tomorrow, that is nonsense—but in
the process of imbibation nickel
affects the eye sight and has very
deleterious effects on the pelvic organs
of a woman. That mobody can deny.
It is a fact. It is not merely the old
theory, so much carbohydrate, so much
this, so much that etc., but the quality
of food taken in has to be considered.
Now, what we call the melting point,
the point at which it is absorbed into
the body....

The Minister of Health (Rajkumari
Amrit Kaur): May I say that the
manufacture of vanaspati has got
nothing to do with this Bill?

l_)r. Jaisoorya: Yes, madam, it has.

Rajkumari Amrit Kaur: And I do
not think it is relevant to the Bill.
If it is vanaspati which is being adul-
terated, that is another matter. Other-
wise, it is irrelevant.

Dr. Jaisoorya: Mr. Chairman, I pro-
test and I say I look upon vanaspati
as injurious to the body and therefore
it is adulteration as compared to
ordinary oil, and I wish to be chal-
lenged on that point by people who
know more about it than I do.

Rajkumari Amrit Kaur: This Bill
is not concerned with the manufac-
ture of vanaspati. This Bill is con-
cerned with food adulteration. Now,
if vanaspati is mixed with ghee, that
certainly is adulteration of ghee as
compared with pure ghee, but I can-
not be held responsible for the manu-
facture of vanaspati. It is not under
my Ministry and certainly does not
come within the scope of this Bill.

Dr. Jaisoorya: I beg to submit 1 am
not holding her. the hon. Minister,
responsible for the manufacture of
vanaspati. I am here raising a ques-
tion which is concerned....

Mr. Chairman: This is not the point
at issue. What the bon Minister says
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is, so far as the adulteration of vanas-
pati with ghee is concerned, it is
perfectly relevant, but she objects
that so far as the manufacture of
vanaspati itself is concerned, this is
outside the scope of the Bill. This is
her contention which appears to be
sound.

Dr. Jaiscorya: The definition of
adulteration in the Bill says:

“if any inferior or cheaper sub-
stance has been substituted wholly
or in part for the article so as to
affect injuriously the mnature,
substance or quality thereof;”

I have only given you the contents of
vanaspati, I will leave wvanaspati
alone.

What about the cornering of edible
oil into the hands of half a dozen
people, so that the people in the dis-
tricts, the ordinary man is denied the
natural oil which otherwise he would
have got? Am I to tell you, Sir, that
in one district alone one single firm
has cornered Rs. 1 crore worth of
groundnut and now wants permission
from the Government of India....

Rajkumari Amrit Kaur: Mr. Chair-
man, again I say this is irrelevant.

Mr., Chairman: Even here, I am
afraid the hon. Member is trying to
tread on doubtful ground, because we
are not concerned with the effects of in-
dustrial enterprise, or, I should say
further, hoarding or cornering etc.
These are certainly outside the scope
of the Bill

Dr. Jaisoorya: Then. you are limit-
ing it to a very absurd limit or extent,
because it only comes to contami-
nation. Actually, very little is adul-
teration, mosty of it is contamination.
The man in the village is only con-
cerned 'uh-ou N

Mr. Chairman: I do not deny these
things may have a remote connection
and at the same time injuriously
affect the purity of certain ingredients
of articles of food, but at the same
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time they are not directly connected.
We are only concerned with the Bil
ds such.

Dr. Jaisoorya: Then, I beg to submit
that we are making a great fuss and
much ado about nothing, if at the
district level, we have got relatively
well-trained and relatively honest
sanitary inspectors who could do all
this without this elaborate fuss. Your
idea to have a Central Laboratory was
with a view to seeing the quality of
food, and how it affects in the long
range. On that basis, I still maintain
that vanaspati can be condemned on
that ground. Further, the point is this.
What about your elaborate machinery?

Mr, Chairman: Order, order. So far
as the Central Laboratory is concerned,
if it fixes a certain standard, all articles
must answer that standard before they
can be considered pure, That is why
the provision is made here for a Cen-
tral Laboratory. There is no doubt
about that.

Dr. Jalsoorya: I quite agree with
you. If the Central Laboratory is
there only to lay down certain
standards, well and good; but if the
Central Laboratory is to be the sole
arbiter of the condition and state of a
thing at a remote corner, it is totally
impossible.

Rajkumari Amrit Kaur: I shall
answer that question, in the course of
my reply.

Shri 8, 8, More: There should be a
Central Committee to lay down the
standards.

Dr. Jaisoorya: If it lays down
standards only, then, we would not
stand against it.

My next point is this. I shall give
you one other example, because I am
a practical man. We talk about con-
trol of food. Take the case of railway
catering,  Standards have been laid
down for catering on the railways. But
complaints are coming by hundreds,
from passengers, as to the rottenness
of the food. There is a person called
a food catering inspector. They are
given two good dinners, and if some

officer comes, he gets a still better
dinner, and the report goes, the food ig
good. If this is the case, how is the
food going to be improved? I, there-
fore, say that the consumer should
have the right, when he purchases,
to take samples vf the food, before a
panch. We are doing it already in
Hyderabad, without all this grand and
elaborate Bill. The consumer then
seals it, takes the signature of the
vendor and then sends it to the labora-
tory to get it analysed. Of course,
there are laboratories and laboratories.

1 shall give you one other instance.
In a hospital contract, the sample
article was certified as 97 per cent.
pure ghee. Then the superintendent
fook a sample of the delivered stuff
and sent it. The reply wus 17 per cent.
Then, the hospital committee protested,
how did this happen, and so on? Then,.
the reply came, it was a mistake, it was.
a typing error, and it was 87 per cent..
But it was 17 per cent.

Rajkumari Amrit Kaur: First of all,.
I would like to express my gratitude to-
the House for the interest it took in
this Bill when it was first introduced.
I introduced it as early as the law per--
mitteq me to introduce it. It was-
welcomed, and there was a two-day
debate at that time also. No time was
lost by me. The Bill was referred to
a Select Committee, in November 1953,.
and by February 1953, the Select Com-
mittee's report was there. I would like
to express my gratitude to the Mem-
bers of the Select Committee who met
for days on end, both morning and
afternoon, in order to get the report
ready. Now, I have been accused of
negligence in not letting it come to-
the House before now. I should like to
say that the Bill would have been
somewhat more lucky if the Members:
had been anxious that it should come:
before the House. For my part, I ask-
ed every time, in every session that
this Bill should come up. In addition,.
I asked Members to study the Bill and’
send me amendments. But no one
evinced any interest in it, and now my
Ministry has been working till very
late on Saturday, Sunday and Monday
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nights {n order to cope with the amend-
ments that come. And some amendments
have only come at 10-15 a.m. today. It
is impossible for me to cope with
everything.

Nevertheless, I would like to reply
‘t0 a certain number of the points that
have been raised during the general
.discussion. I must confess that I would
like to give expression to a sense of
regret that while the Bill is welcomed
by the Members as a whole, there is
.a kind of sense of despair in the minds
of all the Members that this Bill is
never going to work. Everybody says,
yes, adulteration is a universal menace.
It is no good telling me that. I would
not have brought thigs Bill forward, if
I did not know that adulteration was
.a widespread menace. The thing is
to do something to check it, and this
Bill was brought forward in absolutely
.good faith, that something should be
.done, and I still believe that it is a
step in the right direction. But I know
also as well as any Member of this
HMouse that legislation alone cannot
ever rid a country, a nation or a com-
munity or anybody of an evil. I there-
fore expect the co-operation of the pub-
lic also.

This Bill has been framed, so as to
‘make it easier for the public also to
get at those who break the law. I have
been told that no education has been
done in this respect. I would like to
refer Members to my utterances, year
in and year out, day in and day out,
.calling adulteration a crime against
‘humanity. I have not ceased to preach
to social workers and to the business
world, and I have not ceased to write
to State Governments also that this
is something that should be met with;
T have also tried to get them to in-
crease the machinery, which I know
is inadequate, and also to raise the
pay of those who are responsible for
work so that they may be put above the
temptations of bribery and corruption.
All the State Governments have been
eonsulted, and all of them have agreed
1o this Bill.
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Much has been said by the last
speaker against the Central Labora-
tory. The <Central Laboratory is a
laboratory for appeals only. It is the
States that will have the laboratories.
So, there is no question of tainted food
being caught in a village and being
sent up to Delhi. I do not know why
everybody is saying that the Labora-
tory is going to be in Delhi. I would
like to say to you that it is not going
to be in Delhi. But that is neither
here nor there. The Central Laboratory
comes in only when we deal with any
analysis on appeals. So, the States
will indeed have their own labora-
tories, and they will have on or two,
or three or four, or whatever
number they want. Certainly, there will
be one or two in the initial stages, and
the food which is going to be taken and
inspected will go to the nearest place.
I have been asked why I have not de-
fined ‘food’. It is impossible for me
in a Bill of this kind, to make defini-
tions of ‘food’. New foods are coming
into being. Also, food technology is
evolving at a rapid rate. Therefore, de-
finitions cannot be made in a Bill of
this nature, but they certainly will be
made under the rules. As new foods
come, the rules will be added to or
subtracted from, as the case may be.

Much has been said about the local
bodies. Among the local authorities,
I have included the panchayat also. I
have given careful study to the amend-
ments that have come in, and I may
say that my own amendments have
been brought in, in order to accommo-
date as many of the amendments as I
could possibly do within the time at
my disposal. There are no District
Boards in some States. So, I did not
mention District Boards by name, but
where they do exist, they will certainly
come under the definition of local
authority, which you will find on the
top of page 3 in the Bill.

A point that was raised by many of
the speakers was that the purchaser
should be able to approach the local
authority or State for launching prose-
cution under clause 20. Clause 20 was
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intended merely o prevent frivolous or
vexatious complaints. Under sections
272 and 273—I1 speak open to correc-
tion, where sections of the law are con-
cerned—of the Indian Penal Code, we
have .provisions for- punishment for
adulteration ang sale of adulterated
foodstuffs. So, any private purchaser
can file a complaint under these sec-
tions directly, without going through
the local authority or the State Govern-
ment. So, I think, clause 20 is all right,
and we need not be anxious to amend
it.

Then, summary trials have been
recommended by some Members. I
confess that I find this House seems to

be divided on this issue. Some say the

punishment that has been put down in
this Bill is not enough. All the States
have said that in their long experience,
they have found that the punishments
that are given*under the existing pro-
visions in the States are not deferrent
enough. Therefore, the punishment
was raised to something higher.

Now summary trials, according to
section 260 of the Criminal Procedure
Code, are not permissible for an offence
punishable with imprisonment for a
term exceéding six months. Therefore,
we could not allow summary trials
under this Bill and I think that if
justice is to be done, well, we cannot
go against the law, and when it is open
to the purchaser to prosecute anybody

" under another law, then I do not think

that it should pe'brought in here.

Shri Dabhi (Kaira North): Cannot
a provision be made in this Bill for
summary trials?

Rajkumari Amrit Kaur: I think not,
because as I have told you, the objec-
tion is -that summary trials can only
be held for offences pumishable with
imprisonment for a term not exceeding
six months.

Shri S. S. More: You can say ‘Not-
withstanding section 260 of the Crimi-
nal Procedure Code, summary trials
can be had’.

Raikumari Amrit Kaur: I cannot
interfere with the law, and I would like
316 LSD

180
b
it to remain as it is. After all, this
is a step in the right direction. When
we work it and when we find diffi-
culties and if we find difficulties, it is
always at our disposal to amend any
clause.

One speaker objected very strongly
to clause 21. I may say that it is al-
ready there in the Bombay Food
Adulteration Act, and provisions Simi-
lar to clause 21 are to be found in
many of our Acts. So there is nothing
extraordinary in it.

I have been asked to connect sociaf
workers with this work. Those things
will come under the rules and direc-
tives. I cannot possibly include that
kind of suggestion in an Act.

Now everybody has complained
about the machinery which is in the
hands of the State Governments as
being callous, as being corrupt and as
being inadequate. Well, it is for the
State Governments to see that the
machinery is brought up to standard.

One Member said that the reason for
purchase of adulterated food is due to
poverty. Well, I am not at all sure that
the poorest. man would buy adulterat-
ed food; in fact, I deny that the poorest
man would like to buy even wheat or
rice which is adulterated. It is to
save the poor man from the menace
of adulteration that this Bill is being
brought in, *

As far as vanaspati is concerned,
there have been statements that it is
bad for health and that I should have
the courage to stop the manufacture
of wvanaspati. I may say that the
manufacture of vanaspati is not part
and parcel of adulteration and, there-
fore, it does not ‘concern, and does not
come wifhin the scope of this Bill
Some other members have spoken
-about cornering of oilseeds or what-
ever it be. That does not come within
the scope of this Bill either. I may
also say that it is with very great regret
that I have heard accusations agaimst

: this Government—and I have the pri-

vilege of being a part of that Govern-
ment today. Statements have been
made that it is actually hand in glove
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with Big Business in order not to find
a colouring matter for danaspati. 1
take stromg exception to these state-
ments; they are thoroughly and
absolutely unfair, If this Government
is in tow with Big Business, obviously
it must be in tow with Big Business in
many .other things, and if Members
feel like that, they should ask us to
leave these Benches. I think it is most
unfair to say that we have deliberately
tried not to get colouring matter. I
may tell you that only this year when
I was in the United Kingdom, I asked
them as to whether, when they had
made their scientific investigations
when they wanted to colour margarine
so as to differentiate it from butter,
there had been any results, and they
said ‘We did our level best and we
were not able to find a colour’, And
what do you find today in the United
Kingdom? Margarine next door to
butter with labels “margarine” and
“butter” on them. I have to confess
with shame that there food adultera-
tion is not a menace as it is in our
country. Therefore, we have to raise
the standards of integrity in our own
country. I do not wish to go into the
merits or demerits of vanaspati now.
It has been represented that medical
opinion says that hydrogenated vege-
table oils are bad for health; there
is a volime of opinion on the other
side which says ‘no’. We are trying as
far as possible to improve vanaspati.
I did plead that vanaspati should be
fortified with certain vitamins and 1
did plead also— and the Government
has accepted it—that no longer should
vanaspati be called vegetable ghee.
The term ‘ghee’ has been eliminated
from there so that it is within the
power of everybody to see what he is
buying. I am no less anxious than
anybody else that the children of this
country—my children—should get pure
milk and that everybody should get
pure ghee. But where is it to come
from? It is not there. All these things
are interlinked. Unless we improve
our cattle breed. unless we improve the
quantity of milk that is available in
the coumtry, enough milk is just not

available, I am feeding crores and
crores of children with powdered milk
that is given to us or is purchased from
abroad. U=ntil such time as I can pro-
duce pure and an adequate quantity of
milk, what am I to do? So the answer
to the elimination of vanaspati is not
so much ‘ban vanaspati’ as to produce
more ghee, mére milk and more milk
products in our country. I would
venture to suggest that this is being
tried to be done, but it is not a
problem which can be solved overnight,
In any event I am not concerned with

the manufacture of vanaspati; nor am
I here to deal with that. I am here to

say this that if food on the railways is

found to be adulterated, the Govern-
ment officials or the railway employees

can be prosecuted just as anybody else.

Everybody will come under this Act. If
it concerns food on the railways, any-
body has got the right to take that
food, give a sample of it according to
the rules, and the railway can be pro-

secuted. I do not think any differentia-

tion is meant to be made between any

Government agency or any private
agency or any shopkeeper.

12 NOON

Mr, Chairman, I am anxious that we
should go ahead with the clause by
clause consideration of this Bill. I will
say no more, but I would plead with
the House to help me to create an at-
mosphere in the country which will
welcome a Bill like this and do the
education—Government cannot do
everything—and accept thig Bill in the
spirit in which it has been put before
the House, to bring about, or to enable
us to have a healthy check on what is
a veritable and a criminal, menace in
the country today.

Mr. Chairman: Before I put the
motion to the House, may I just ask a
question from the hon. Minister? Is it
the contention of the hon. Minister that
in spite of the fact that section 20 is
there in the Bill, a private person will
be able to prosecute an offender?

Rajkumari Amrit Kaur: Yes, That is
what I have been informed by the Law
Ministry, that under sections 272 and
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273 of the IPC any purchaser can file
a complaint directly without going
through the local authority or the
State Government.

Mr. Chairman: It is perfectly correct,
but here the words are:

“No prosecution for an offence
under this Act shall be instituted
except by, or with the written con-
sent of, the State Government......”

3o far as offences under sections 272
and 273 are concerned, there is no such
question, but so far as offences under
this Act are concerned,-a private per-
son is proscribed from prosecuting as
section 20 is there.

Rajkumari Amrit Xauar: I am told
that it won’t affect the right of the
private purchaser to go and file a com-
_plaint. |

Shri S, S. More: If the penal clauses
" of this particular Act are sought to be
brought into operation on the prosecu-
tion of a private imdividual, then this
clause 20 will come in the way because
unless the Government consent, no
prosecution can be started.

Mr. Chairman: That is exactly what
I have been telling the hon. Minister.

Shri S. S. More: The hon. Minister’s
statement is not correct.

Mr. Chairman: This is her contention.~
It is for the House to pass the clauses
of the Bill as they are or in an amend-
" ed form. The hon. Minister is perfectly
entitled to have her own contention.

Now, I will put it to the House. -
~The question is:

“That the Bill to make provision
for the prevention of adulteration
of food, as reported by the Select
Committee, be taken into consi-
deration.”

The motion was adopted.
Clause 2.— (Definitions).

Mr. Chairman: Now, let us proceed
to clause by clause consideration of the
Bill. We will take clause 2 first.

Shri Mulchand Dube (Farrukhabad
Distt.—North): I have an amendment
to clause 1.

Mr. Chajrman: We have taken clause
2. Clause 1 will be taken up last of
all, Does the hon. Member want to
move amendment No. 49 in list No. 3?

Shri S. V. Ramaswamy: Probably
that comes after amendments Nos. 3
and 5.

Mr, Chairman: I am asking whether
the hon. Member proposes to move
amendment No, 49.

Shri Mulchand Dube: I beg to move:

In page 1, line 15, before “nature”
insert “purity”.

The worg ‘purity’ shoulg be put be-
fore the word ‘nature’. We cannot over-
emphasise the word ‘purity’. I think

* in.clause 2 this word has not been used

either in sub-clause (a) or (b) or (c).
My . point is that the word ‘purity’
should be added to all these sub-
clauses.

Mr. Chairman: Amendment moved:

In page 1, line 15, before “nature”
insert “purity”.

Before I proceed with the discussion
of this amendment I would rather like
to know from the hon. Members what
amendments they are moving so that if
there are more than one amendment
on the same subject matter they may
be considered fogether and, at the same .
time, we may be able to know the
amendments that are not being moved.
I will ask the hon. Members to indicate
the numbers of the amendments which
they propose to move.

Shri S. V. Ramaswamy:
move:

I beg to

In page 1, line 18, after “substance”

-insert ‘“‘quantity”.

- Shri Bogawat: I beg to move:

In page 1, line 20, after “injurious-
1y” insert “or otherwise®.
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Shri 8. V. Ramaswamy:
move:

I beg to

In page 1, line 22, after “substance”
insert “or colourable imitation"”.

Shri Krishna Chandra (Mathura
Distt.—West): I beg to move:

(i) In page 1, line 22, after  “has
been” insert “mixed or”.

(1) In page 1, lines 23 and 24,
omit “so as to affect injuriously
the nature, substance or Qquality
thereof”.

Shri Mulchand Dube: I beg to move:

In page 1, line 22, before “substi-
tuted” insert “mixed or”.

Shri M. L. Agrawal (Pilibhit Distt.
cum Bareilly Distt.—East): I beg to
move:

(i) In page 2, line 19, for “and in
amounts not” substitute ‘“or any per-
mitted colouring matter not in quan-
tities”.

(ii) In page 2, line 25, after
“excess” insert “or short”.

Shri Raghavachari (Penukonda): I
beg to move:

In page 2, line 35, for “used”
substitute “qonsumed".

Shri 8. V. Ramaswamy:
move:

I beg to

In page 2, line 85, for “by man”
gubstitute ‘“for human consumption”.

Shri Raghavachari: 1 beg to move:

(i) In page 2, line 85, for “man”
substitute ‘“person”.

(ii) In page 2, line 35, for ‘“man”
substitute “a humax; being”.

Shri Raghavachari: I beg to move:

In page 3, line 31, for “false” subs-
titute “incorrect”.

Shri Dabhi: I beg to move:

In page 4, after line 2, insert:

“Explanation 1.—For the purpose
of sub-clause (c) any hydrogenated

edible ofl sold or advertised under
the name of ‘Vanaspati’ or ‘Vanas-
pati ghee' shall be deemed to be
sold by a name which belongs to
another article of food.

Explanation 2.—For the purpose
of sub-clause (e), if a claim is
made for an artcile of food that it
possesses certain qualities, the
burden of proving that the claim
is not false shall lie upon the per-
son making such a claim.”

Shri Raghavachari: I beg to ;nove:
In page 4, line 6, omit “manu-
facturing”.

Shri Mulchand Dube: I beg to move:

In page 4, line 21, for “use” sub-
stitute “beings”.

Shri Krishna Chandra: I beg to move:
In page 4, after line 21, add:

*(xvi) “Health Officer” means an
officer incharge of health adminis-
tration in a region or a local area

of a State by whatever name he 18
called;

(xvii) “ghee” means animal fat
derived from the milk of a cow or
buffalo.’

Mr. Chairman: We have practically
exhausted all the amendments to clause
2.

Amendments moved: hd
(1) In page 1, line 16, after “subs-

" tance” insert “quantity”.

(2) In page 1, line 20, after “in-
juriously” insert “or otherwise”.

(3) In page 1, line 22, after “has
been” insert “mixed or”.

(4) In page 1, line 22, before “sub-
stituted"' insert “mixed or”.

(5) In page 2, line 35, for “used”
substitute “consumed”.

(6) In page 2, line 35, for “by man”
substitute “for human consumption”.

(7) In page 2, line 85, for “man”
substitute “person”.

(8) In page 2, line 85, for “man”
substitute “a human being”.
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(9) In page 3, line 31, for “false”
substitute “incorrect”.
(10) In page 4, after line 2, insert:

“Explanation 1.—For the pur-
pose of sub-clause (¢) any hydro-
genated edible oil sold or advertis-
ed under the name of ‘Vanaspati’
or ‘Vanaspati ghee’ shall be deemed
to be sold by a name which belongs
to another article of food.

Explanation 2.—For the purpose
of sub-clause (e) if a claim is made
for an article of food that it pos-
sesses certain qualities, the burden
of proving that the claim is not
false shall lie upon the person
making such a claim.”

(11) In page 4, line 6, omit
“manufacturing”.

(12) In page 4,line 21, for ‘“use”
substitute ‘“beings”.

Shri N, 8. Jajn (Bijnor Distt.—
South): Mr. Chairman, I had given
notice of an innocuous amendment but
it was not in time. I have given it
only today; it is for clause 2.

Mr. Chairman: The hon. Member
knows the rules. If such amendments
are given notice of on the day the
clause is taken up, if the Government
is willing to accept it I will waive
notice; otherwise, it will be out of
order.

Rajikumari Amrit Kaur: Mr. Chair-
man, I may say that the amendments
sent in by Mr. Ramaswamy were given
to me at 10°15 this morning.

Mr. Chairman: When the amend-
ments come, we look at them to see
whether they are in order or not. Just
now we are concerned with amend-
ments to clause 2. If the hon. Minis-
ter cannot agree they cannot be taken
up.

Rajkumari Amrit Kaur: I have not
seen them.

Mr. Chairman: As a matter of fact,
-one copy must be sent to the Minister
in charge. Unless she sees it she can-
not be expected to say anything about
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it. It may be very acceptable, but
unless she sees the amendment she
cannot be expected to agree.

Shri N. 8. Jain: If all the amendments
are not flnished by today, then the
hon. Minister may take it up.

Mr. Chairman: Then it will be in
time; there is no question of waiving
notice. Just now the question is whe-
ther notice should be waived or not.

Shri S. V. Ramaswamy: The amend-
ments that I gave today relate to
clause 16 etc.

Mr. Chairman: All these amend-
ments are moved. Will it be convenient
to the hon. Minister to take up these
amendments one by one or to dispose
of them all at the end?

Rajkumari Amrit Kaur: I think
they may be taken up one by one.

Mr. Chairman: Amendment No. 49
of Shri Mulchand Dube is open for
discussion. He has already moved it.

Rajkumari Amrit Kaur: I say the
word ‘purity’ is redundant in view
ot the word ‘quality’. After all, quality
embraces purity and we should not
load our Acts with superfluous words.

Shri Mulchand Dube: I would like
to withdraw it.

The amendment was, by leave,
. withdrawn.

Shri 8. V. Ramaswamy: I submit
that the word ‘quantity’ may be in-
serted after the word ‘substance’. As
it reads, three categories are men-

- tioned, nature, substance and quality.

I want to add another category, name-
ly, quantity, As I said earlier, if a
particular food is said to contain a
certain percentage of a n":butance and
it i8 not there and something else is
there, then certainly {t is adulteration.
The lack of quality will affect
quantity also.

Mr. Chairman: If that is so, accord-
ing to the hon. Member, then why
put the word ‘quantity’ at all? He Is
arguing against himself. I the quality

- is affected by a particular quantity

not being there, then it is an offence.
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Shri 8, V. Ramaswamy: If the
quantity is not as it is stated to be,
is it not an offence? 1Is it not adul-
teration? It may affect the quality
or not.

Mr. Chajrman: Unless the required
quantities of ingredients are there, it
would be taken to be an adulterated
stuff.

Shrei §. V. Ramaswamy: Sir, it
would amount to cheating. All that I
want is that the Bill should be a
fool-proof one.

Mr. Chairman: If the question of
gquantity alone is there, then it would
amount to cheating, but at the same
time if sufficient amounts of in-
gredients are not there which should
make up a particular quality evidently
it becomes an adulferated stuff ac-
cording to the present definition.

Shri 8. Y. Ramaswamy: Lack of
proper quantity may amount to cheat-
ing under the Penal Code, but I want
that lack of quantity should be made
an offence under this Act itself.

Rajkumari Amrit Kaur: We are
concerned with the quality of the
article and if sufficient quantities are
not there then it affects the quality
which is an offence. I am not accept-
ing the amendment,

Mr. Chajrman: Is the hon. Member
pressing his amendment?

Shri S. Y. Ramaswamy: No. I would
like to withdraw it.

The amendment was, by leave,
withdrawn.

Shri Bogawat: Sir, I would also like
to withdraw my amendment No. 4.

The aﬁféndment was, by leave,
’ withdrawn.
Mr. Chairman: Now, we go to
amendment number 50 by Shri Mul-
chand Dube.

. Shrf Mglchand Dwbe: My amend-
ment is that in page 1, lne 17, for
“prejudice” sybdstitute “disadvantage”.
1t is only a verbal amendment. I do

not know whether the hon. Minister
will accept it or not.

Mr. Chairman: Let us know the
reaction of the hon. Minister. Is she
prepared to accept it?

Rajkumari Amrit Kaur: The word
‘“prejudice” is more appropriate. It is
much wider in its scope than the
word ‘‘disadvantage”.

Mr. Chairman: Is the hon. Membey
moving his amendment?
Shri Mulchand Dube: No.

Shri S. V. Ramaswamy:
amendment number 5 is:

Sir, my

In page 1, line 22, after “substance”
insert ‘“or colourable imitation”.

This is a well-known expression in
cheating cases and trademark cases.
Therefore, it needs no elaboration
from me. 1 think this word alsc
should be there to plug any loophole
that may be there. It is to tighten

up the law:that I want to insert these

words “or colourable imitation”,

" Rajkumary Amrit Kaur: I am not
accepting that amendment.

Mr. Chairman: Is the hon. Member
pressi_ng his amendment?

Shri 8. V. Ramaswamy: No.

Shri Krishna OChandra: Sir, my
amendment number 80 reads thus:

In page 1, line 22, after “has been”,
insert “mixed or”.

This is only a verbal amendment. Ir
the Bill it is given as:

“it any inferior or cheaper
substance has been substituted
wholly or in part......”

I want that this should be changed to:

“it” any inferior or cheaper sub-
stance has been mixed or substi-
tuted wholly or in part...... "

so that the meaning might be quite
clear. It i only a verbal ‘amendment.
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Rajkumari Amrit Kaur; The word
‘substituted’ includes ‘mixed’ also. If
you substitute it means that there is
admixture or adulteration.

Mr. Chairman: The hon. Minister is
not prepared to accept the amend-
ment. Is the hon. Member pressing
his amendment?

Shri Krishna Chandra: No. I like to
withdraw my amendment.

The amendment was, by leave,
withdrawn.

Shri Mulchand Dube: I too like to
withdraw my amendment.

The amendment was, by leave,,
withdrqwn.

Mr. Chairman: Now, we will go to
amendment number 81.

Shri Krishna Chandra: My amend-
ment is:

" In page 1, lines 23 and 24, omit “so
as to affect injuriously the nature, sub-
stance or quality thepeof".

In some cases it may be doubtful
whethér the nature, substance or
quality of an article has been in-
juriously affected or not. Take for
instance vegetable ghee. If vegetable
ghee is adulterated with pure ghee it
may be a question of controversy
whether the admixture has injurious-
ly affecteq the substance or quality of
the article, Therefore, I want that even
mixing of such substances which may
not be injurious be declared as an
offence. So, I want that these words
may be deleted.

Rajkumari Amrit Kaur I am not
accepting the amendment. It is not
necessary,

Mr. Chairman: The hon. Minister is
not accepting ‘the amendment. Is the
non. Member pressing it? '

Shei N. 8. Jain: Sir, before we
finish with this subject, we want some
clarification on this point.
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Mr. Chairman: When the hon. Mem-
mer has moved the amendment and the
reply has been given by the hon.
Minister, 1 cannot force the hon.
Minister to make a reply which will
be negarded as gatisfactory by the
bon. Member.

Shrl N. 8. Jain: Then, let us at least
express our opinion on this.

Mr, Chairman: I am only asking if
the hon. Member wants to press his
amendment. If he wants to press his
amendment I can only put it to the
vote of the House. That is only what
I can do.

8hri N. 8. Jaln: I want to say some-
Qxing on this point.

Mr. Chairman: All right.
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Mr. Chairman: The matter has been
argued at length and I am only en-
quiring if the hon. Member wants me
to put it to the vote of the House?

Shri S. V. Ramaswamy: May I know
‘what that amendment i{3? We do not
know what the amendment is. It
is a thing which has been circulated
privately between you and the hon.
Minister,

Mr. Chairman: Nothing has been
done privately. That is not the way
in which the hon. Member should
aqriticise the Chair. We have been
.discussing the point so publicly and
.a reply has been made. I am putting
the question to the House and if the
‘hon. Member does not follow the dis-
.cussion it is not the fault of the hon.
Minister or the Chair. The hon. Mem-
ber has got the amendment with him
and he ought to be able to follow.
The amendment has been read out
and the hon. Member has just discus-
-sed it. The previous hon. Member
also discussed it and the hon. Minis-
‘ter also has replied to it.

Shri 8. V. Ramaswamy: I could not
“follow it.

Mr. Chairman: Then, he should not
complain, but he ought to try to fol-
low,

Does the hon. Member want me to
put it to the House?

Shri Krishna Chandra: No, Sir. I
do not press it.

Mr. Chairman: List No. 2, amend-
ment No. 6 is ruled out. Similarly,
amendments Nos. 52, 53 and 54 are
also ruled out.

List No. 4, amendment No. 82.

Shri M. L. Agrawal: My point is
that colouring matter, which is not
prescribed, would adulterate if it is
mixed in any proportion, but if it is
permitted, then, of course, it must be
within the prescribed limits of vari-
ability. The intention behind is not
borne out in the phraseology adopted
in the Bill and I have, therefore,
broken it into parts to make the in-
tention clear. It appears from the
present phraseology thlat even the
colouring matter, which is not pre-
scribed, should be in amounts or
quantities within the prescribdd
limits, but that is not the intention.
Therefore, my amendment makes this
clear and it is more logical with the
intention.

Rajkumari Amrit Kaur: In my
opinion, it is quite clear that “any
colouring matter other than that pre-
scribed in respect thereof and in
amounts not within the prescribed
limits of variability is present in the
article” really includes , everything
that the hon. Member wishes to say.
If I were to add “or any permitted

_colouring matter not in quantities”, it
“would confuse the issue,

Mr., Chairman: Does the hon. Mem-
ber want me to put it to the House?

Shri M. L. Agrawal: If the hon.
Minister does not appreciate my point,
I do not wish to press my amendment.

Mr. Chairman: Does Mr. Agrawal
want to say anything on his amend-
ment No. 83?



195 Food Adulteration Bill 24 AUGUST 1954 Food Adulteration Bill 196

shri M. L. Agrawal: This amend-
ment is rather verbal. It is stated
here “its constituents are presemnt in
quantities which are in excess of the
prescribed  limits  of variability”.
Sometimes, it may be in quantities
which are short of the prescribed
limits of variability.

Rajkumari Amrit Kaur: If it falls
short of the amounts prescribed, then
.naturally it does not come within the
law, for it is the excess that is sought
to be catered for by the law.

Mr. Chairman: The amendment is
not acceptable to the hon. Minister.

Shri M. L. Agrawal: I do not wish
to press my amendment then,

Shri Raghavachari: I like to with-
draw my amendment No. 84,

The amendment was, by leave,
withdrawn.

Mr. Chairman: List No. 2, amend-
ment No. 12. Has Mr, Ramaswamy
anything to say on this?

Shri S. V. Ramaswamy: The defini-
tion of the word “food” as drafted
here is jarring and inartistic. ‘Food’
means any article used as food or
drink by man, woman and child. Took
at page 4, line 13, where you have
used a different phrase ‘“for human
consumption”. Why can the same
phrase not be used here? It is much
more dignified. As it is at present
worded, it is very inartistic.

Rajkumari Amrit Kaur: I accept the
amendment suggested.

Mr. Chairman: The question is:

In page 2, line 85, for “by man”
substitute “for human consumption”.

The motion was adopted.

Mr. Chairman: The words “for
human consumption” have been sub-
stituted and so I take it that Mr.
Raghavachari’s amendments Nos. 85
and 86 are now unnecessary.

Shri Raghavachari: I agree,

The amendments were, by leave,
withdrawn.

Mr. Chairman: Amendment No. 55.
What does Mr. Dube say about it?

Shri Mulchand Dube: I am suggest-
ing the addition of the word ‘“spices”,
because my idea is that condiments
may not include spices.

Rajkumari Amrit Kaur: Spices are
being included in ‘condiments’.

Mr. Chairman: 1 take it that the
hon, Member does not wisk to move
his amendment,

Shri Mulchand Dube: Not moving.

Mr. Chairman: Amendment No. 56
of List No. 3. Mr, Dube again may
say something on his amendment if
he wants to.

Shri Mulchand Dube: My submis-
sion is that town areas also should be
included.

Rajkumari Amrit Kaur:
area” includes “town area”.

Shri Mulchand Dube: Notified area
is quite different from town area.

Rajkumari Amrit Kaur: Everything
is here and in my amendment, the
panchayat also has to come here. The
municipality is there; the municipal
board, the municipal corporation, the
cantonment, the cantonment authority,
all are there.

“Notifled

Mr. Chairman: But they all relate to
cities.

Rajkumari Amrit Kaur: Then you
have got under sub-clause (2) ‘“‘any
other local area, such fauthority as

may be prescribed by the State Gov-
ernment wnder this Act”.

Mr., Ohairman: Yes, in sub-clause
(2), town area’ may be covered.

S8hri Mulchand Dube: But ‘town
area’ as such is not mentioned.

Rajkumari Amrit Kaur: It need not
be mentioned here and there is no
point in mentioning it either.
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Mr, Chairman; Sub-clause (2) is
very wide. Though town area is quite
difterent from notified area, it can
be covered under sub-clause (2).

Shri Mulechand Dube: But that is
left to be declared by the State Gov-
ernments. If we are including a noti-
fled area here, there is no reason why
a town area should be excluded from
this clause.

Mr. Chajrman: There is no question
of its exclusion. The reply is that in
sub-clause (2), town areas can be in-
cluded by State Governments.

Rajkumari Amrit Kaur: The hon.
Member in discussion also said that
district boards have been excluded.
District Boards exist in some States,
but they do not exist in certain others.
Therefore, we have used the words
“any other local area” in sub-clause
(2). These, of course, are all over the
country—the panchayat, the munici-
pality, the cantonment, and the noti-
fled area.

Mr. Chairman; Shall I take it that
the hon. Member is not moving his
amendment?

Shri Mulchand Dube:
moving.

Mr. Chairman: Now, what has Mr.
Raghavachari to say on amendment
No. 88?7 What are his reactions?

Rajkumari Amrit Kaur: He wishes
to substitute the word “incorrect” for
the wdfd “false”.

Shri Raghavacharl: My argument is
this. The word ‘‘false” restricts the
particular purpose, but the word “in-
correct” is more extensive.* In several
cases, it is very difficult to prove that
they are false, but it can be proved
that they are incorrect. In my opinion,
the word “incorrect” -will serve a
better purpose.

Mr. Chairmsan: I shall now put the
amendment to the House.

The question is:

In page 8, line 81, for “false” sub-
stitute “ncorract”.

The motion was ;pégatiégd.

I am not
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Shri Dabhi: My amendment is:

“Explanation 1l.—For the pur-
pose of sub-clause (c) any hydro-
genated edible oil sold or advertis-
ed under the name of ‘Vanaspati’
or ‘Vanaspati ghee’ shall be
deemed to be sold by a name
which belongs to another article
of food.

Explanation 2.—For the purpose
of sub-clause (e), if a claim is
made for an article of food that it
possesses certain  qualities, the
burden of proving that the claim
is not false shall lie upon the per-
son making su¢h a claim.”

Explanation 1 is sought fo be added
to sub-clause (c) of clause 2 (ix), and
Explanation 2 is sought to be added
in respect of sub-clause (e) of clause
2 (ix). I shall first take Explanation
1.

Clause 2 (ix) reads as follows:

“An article of food shall be
deemed to be misbranded—

(a) if it is an imitation of, or
is a substitute for, or resembles in
a manner likely to deceive, an-
other article of food under the
name of which it is sold, and is
not plainly and conspicuously
labelled so as to indicate its true
character.”

Sub-clause (c) reads as follows:

“Yc) if it is sold by a° name
which belongs to another article of
food;”

So, you will see that this clause
prohibits any person from using, for
a particular article of food, any name

. which belongs to another article of

food. It is a very good clause. But
now, I want, by adding my explana-
tion, to make one thing clear. I need
not speak anything further about the
hiydrogenated oils. But one of the
ways, you know, by which this vanas-
pati manufacturers cheat and mislead
the people is by using the word vanas-
pati for these hydrogenated edible oils
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wiich are nothing but solidified oils.
Anybody could argue that vanaspati is
some article of food. Vanaspati means
vegetable. A vegetable is an article
o»f food. So, ordinarily, anybody would
argue that it would cover this clause,
it it is sold by any name belonging to
another article of food. It may be
argued that the clause, as it stands,
vould mean that henceforward, these
hydrogenated oils cannot be called
vanaspati. But I want to make this
clear: I do not want to allow any
solidified oil to be called wvanaspati
though I know that for a long time
this name is used. Up to this time,
the name ‘vanaspati ghee’ was used.
So, I want, by this explanatioff, to
make it clear that hydrogenated oil
should not be allowed to’ b talled by
the name of vanaspati or vanaspati
ghee. Ordinarily, why should we
allow this? They may use ‘dalda’ or
any other name, but why shouldfﬁley
use this word ‘vanaspati’ unless they
want to cheat or mislead people by the
use of this word? For a long time,
for some years, this name has been
used, but that does not mean that we
should allow the manufacturers to use
this name now. So, there would be
no harm in accepting my amendment.
They may use any other name but
why should they use ‘vanaspati’? 1
hope Government will accept this
amendment regarding Explanation 1.
With regard to Explanation 2...

Mr. Chairman: Let us first of all con-
centrate on Explanation No. 1, Has
the hon. Minister anything to say?

Rajkumar} Amrit Kaur: If, in this
Bill, we take the name of one item,
we have to name so many others also.
I think it is very wrong because, after
all, as a matter of fact, Government
has given orders that vanaspati should
no longer be sold under the name of
ghee. In the definition here, every-
thing 1s covered. I do not think that
we shotild 'Ro out of our way to specify
one thing for that is not the purpose
of this Bill. The purpose of this Bill
is to stop adulteration. '
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Shri Dabhi: May I know whether
the' hon. Minister said that they want
to prohibit the name of vanaspati for
hydrogenated oils?

Mr, Chairman: There are two as-
pects. In respect of vanaspati ghee,
the hon. Ministér says that this is
not the name given now. As regards
the second aspect, she says there is
no reason why we should select, out of
the hundred and odd articles, this item
alone and put it here in the Bill. Under
the general provisions, if an article is
mentioned, it will be covered, and if
it is not, it will not come. There |is.
no use specifying one article and put
ting it in this Bill. May I take it
that the hon. Member does not want.
to press the amendment?

Shri Dabhf; I want to press it.
Mr. Chairman: The question is:
In page 4, after line 2, insert:
“Explanation 1.—For the purpose
of sub-clause (c) any hydrogenat-
ed edible oil sold or advertised
under the name of ‘Vanaspati’ or
‘Vanaspati ghee’ shall be deemed
to be sold by a name which belongs
to another article of food.”

The motion was negatived.

8hri Dabhi: I shall now deal with
the second part of my amendment—
Explanation 2. Explanation 2 is in
respect of sub-clause (e) of clause 2
(ix). This sub-clause reads as follows:

“(e) if false claims are made
for it upon the label or otherwise;”

So this clause forbids or prohibits
the use of making false claim for
particular articles of food. Sometime
ago today, Shrimati Ila Palchoudhury
gave an example of how these mamu-
facturers give advertisements. I have
read that advertisement which says
that by taking dalda or dalda vanas
pati an actress was able to dance for
four hours with vigour. Now, this is
certainly a false claim, My point is
that in such cases, if false claims
are made and when any trader claims
certain qualities for a particular article
of food he manufactures, the burden
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[Shri Dabhi}

.of proof must lie upon him to show
that that particular article possesses
those qualities. 1 referred to this
-example. I can also give you other
.examples of such advertisements. One
.advertisement says-—it puts it in the
mouth of one housewife—‘It produces
.a miracle, Another advertisement says:
“Dalda vanaspati brings out all the
natural flavours in food. Even every-
day dishes taste new and exciting.”
.Again, “Dalda vanaspati cooks better,
costs less.” You will see that all these
.are false claims. If they make such
claims saying that they possess such
miraculous qualities, then, they must
prove that those qualities are really
there. The question then is, whether
the burden of proof lies upon the ac-
<cused. Under the circumstances, it is
absolutely necessary that when they
make such claims, the burden of proof
must lie upon the person himself.
Even in this Bill itself, you would see
that proviso to clause 17 runs as fol-
lows:

“Provided that nothing contained
in this sub-section shall render any
such person liable to any punish-
ment provided in this Act, if he
proves that the offence was com-
mitted without his knowledge or
that he exercised all due diligence
to prevent the commission of such
offence.”

“So, my amendment is not against the
spirit of this Bill. Even the Evidence
Act says that if a particular fact is
within the knowledge of the man con-
«cerned, then the burden of proof lies
on that very person within whose
knowledge that particular fact les. In
-clause 19(2) of this Bill also the bur-
.den of proof is thrown upon the ac-
cused. We know that such patently
false claims are being made by the
manufacturers and traders: especially
is this the case with regard to Vanas-
pati. So, when such false claims are
made that a particular article of food
possesses so many miraculous quali-
ties, the burden of proof should le
upon the person who makes such
~claims. I would appeal to the hon. the

Health Minister to accept my amend-
ment,

Rajkumari Amrit Kaur: I am sorry
I have to oppose this amendment. In
the first place, advertisements do not
come within the scope of this Bill;
some advertisements have been dealt
with in another Bill that I have
brought. Further, the hon. Member
has quoted clauses 17 and 19. But
they are not at all analogous. I sub-
mit that if I accept this amendment it
will only lead to harassment, It is a
very onerous burden sought to be laid
upon a person and I am not prepared
to accept it.

Shri N. 8. Jain rose—

Mr. Chairman; The hon. Member
should have stood up before the Minis-
ter replied. However, I shall give him
a chance this time.
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“If a claim is made for an
article of food that it possesses
certain qualities, the burden of

proving that the claim is not false
shall lie upon the person making
such a claim.”

;
i

Mr. Chairman: I shall put the amend-
ment to the House. This will become
Explanation No. 1, because, Explana-
tion No. 1, was negatived.

The question is:

In page 4, after line 2, insert:

“Explanation 1.—for the purpose
of sub-clause (e), if a claim is
made for an article of food that it
possesses certain qualities, the
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[Mr. Chairman]

burden of proving that the claim
is not false shall lie upon the per-
son making such a claim.”

The motion was negatived.
Mr. Chairman: Amendment No, 136.

Shri i!aghavachall: I had given
notice of a similar amendment earlief.

Mr. Chnh'n.ndn: If there are two
amendments on the same subject, the
amendment given by the hon. Minister
will have precedence.

Shri Raghavachari: I do know that
Rule, Sir.

Mr. Chairman: What difference does
it make?

Shri Raghavachari:
more graceful...

It would be

Mr. Chairman: I have myself said
that it will go in the proceedings that
there was an amendment in the name
of the hon, Member and yet I have
called upon the hon. Minister in obe-
dience. to the rule that when there are
two similar amendments the one given
by the Minister should have preced-
-ence.

Rajkumari Amrit Kaur: If the hon.
Member would like that amendment
to go in his name, I have no objection
whatever. Let him take the credit.

Shri Raghavachari: I am very thank-
ful to the hon. Minister and I com-
mend the amendment for the accept-
ance of the House.

Mr, Chairman: The question is:

In page 4, line 6, omit “manufac-
turing”.

The motion was adopted.

Mr. Chairman: Then we go to Shri
‘Mulchand Dube’s amendment (No, 57)
that in page 4, line 21, for “use” sub-
stitute “beings”. Is it acceptable?

Rajkumari Amrit Kaur: No, Sir. “to

thuman use” is very much better than
“to0’ human beings”.

Shri Mulchand Dube: I like to with
draw my amendment,

The amendment was, by leave,
withdrawn.

Mr. Chairman: Then we go to Shri

Krishna Chandrd’s amendment (No.
90).

Shri Krishng Chandra: There is an
obvious omission here. On page 7,
in line 9 the words “previous approval
of the Health Officer” are used. But
“Health Officer” has not been defined
in the Bill. Health Officers are called
by different names in different States
and different regions. 1 have simply
made an effort to define ‘“Health Offi-
cer” so that there may be no difficulty.
I have said that “Health Officer” means
an officer in charge of health adminis-
tration in a region or a local area of a
State by whatever name he is called—
just on the lines on which “Health
Authority” has been deflned in the
Bill. There is this lacuna and therefore
I hope this amendment will be ac-
cepted.

Rajkumari Amrit Kaur: I am not
willing to accept the amendment. 1f
I go into details like this I shall have
to accept so many other things.

Shri Krishng Chandra: Sir, I am not
pressing my amendment.

Mr. Chairman: What about the

second part that ‘ghee’ means animal
fat etc.?

Shri Krishna Chandra:
pressing it.

I am not

Mr, Chairm#n: THe question is:

“That clause 2, as amended,
stand part of the Bill.”

The motion was adopted.

Clause 2, as amended, was added to
the Bill.
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Clause 3.- (Central Committee for
Food Standards).

Shri Kasiwal (Kotah-Jhalawar): I
beg to move:

In page 4, for lines 23 to 28 sub-
stitute:

“3, The Central Committee for
Food Standards.—(1) The Central
Government shall, as soon as may
be after the commencement of this
Act, constitute a Committee called
the Central Committee for Food
Standards—

(a) to advise the Central Gov-
ernment and State Governments
on matters arising out of the ad-
ministration of this Act;

(b) to take suitable steps to
create a social consciousness among
the people regarding food
standards; and

(c) to carry out other functions
assigned to it under this Act.”

I have already made a speech about
this and I would like to know whe-
ther the hon. Minister is prepared to
accept it,

Rajkumari Amrit Kaur: If the hon.
Member would like me to say “(a) and
()" I do not mind dividing the
sentence. I do not, however, think it
is necessary because it is perfectly
clear. But it cannot be the duty of
this Committee to take suitable steps
to create a social consciousness among
the people. This is a Committee
megnt to advise Government. The
Governments will be advised as to what
steps they can take for advertisement,
publicity and so on. I do pot think
that item (b) as put forward in the
amendment is at all necessary. You
cannot take suitable steps to create a
social consciousness in an Act; I mean
it is not possible. Therefore I think
the clause should stand as it is.

1 pv,
Shri Kasliwal: Then I do not press
the amendment.

_Bbri B. K. Das (Contai): I beg to
move:

In page 4, line 28, after “matters”
insert ‘relating to the proper imple-
mentation and”.

1 want that the functions of the Cen-
tral Committee for Food Standards
should be clearly stated. Of course it
is not deflned as to what duties and
functions this Central Committee for
Food Standards will, perform; it is
intended that it will be an advisory
body and that it will advise the Cen-
tral and State Governments on matters
arising out of the administration of
this Act. It is not clear whether in
the matter of implementation of this
Act also this Central Committee will
perform certain functions, I want that
the Central Committee should be a
committee which will also scrutinise
and supervise how the provisions of
this Act are being implemented. If
the words I have suggested are put in,
then the function of thifs Committee
will be more clear.

Of course when the rules are made
under sections 23 and 24, this Com-
mittee will be consulted, and this
Committee will also generally advise
the State and Central Governments.
But in my opinion if these words are
put in the Act itself, then this Com-
mittee will have a wider scope and {t
will function better.

Rajkimiari Amrit Kaur: I think that
rather than widening the scope. this
will be narrowing it. I think ‘“to
advise the Central Government and
the State Governments on matters
arising out of the administration of
this Act” is perfectly clear, and it is
very wide. And “to carry out the
other functions assigned to it under
this Act” means implementation. I
would rather not narrow the clause; I
think it is a Rood clause as it stands.

Shri B. K. Das: T do not press the
amendment. '

Shri 8. V. Ramaswamy: I beg to
move:

In page 5, after line 2, add:

(1) two representatives of the
food industty".
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[Shri S. V. Ramaswamy]

This is only to clarify things.
Clause (g) on page 4 says ‘“two re-
presentatives of industry and com-
merce nominated by the Central Gov-
ernment”. I want it to be more speci-
fic, that representatives of the food
industry be appointed, because this
deals with food adulteration. There-
fore it may be specific that it will be
representatives, not of any other in-
dustry and commerce, but of industry
and commerce dealing with food.
That is my only object.

Rajkumari Amrit Kaur: I can as-
sure the hon. Member that, naturally,
it will be the food industry that will
be represented there and not an in-
dustry which is wholly unconnected
with the Bill. And in addition there
are experts to be nominated by the
Central Government. We have tried
to keep the membership as wide as
possible. And I do not think the
addition of the word “food” is neces-
sary.

Shri S, V. Ramaswamy:
press it.

I do not

Mr. Chairman: The question is:

“That clause 3 stand part of the
Bill.”

The motion was adopted.

Clause 3 was added to the Bill.
Clause 4.—(Central Food Laboratory).

Shri S. V. Ramaswamy: I beg to
move:

(i) In page 5, line 19, after “Labo-
ratory” insert “at a central place in
India”.

(ii) In page 5, after line 32, add:
(8) “All such rules shall be laid on
the Table of the House within one
month of their being framed.”

In amendment No. 22, all that I was
anxious about is that it may be locat-
ed at a place central to India. Per-
haps this is not germane to the Act.
But, I want an assurance from the

hon, Minister that it would be in a
place central to India. If the hon.
Minister is pleased to give an assur-
ance, I shall be content.

Mr. Chairman: The hon. Minister
has already said that in her speech.

Shri S. V. Ramaswamy: I do not
press amendment No, 22. With regard
to amendment No, 23, the hon, Minis-
ter has been pleased to give an amend-
ment No. 134 on the lines of my
amendment. It reads as follows:

“All rules made by the Central
Government under this Act shall,
as soon as may be after they are
made, be laid before both Houses
of Parliament.”

This is with regard to another clause.
I want a similar provision to be made
for clause 4 also. I do not think the
hon. Minister can have any objection.

Shri K. K. Basu (Diamond
Harbour): Speak to the House. The
House must be convinced before it
could vote.

Shri S§. V. Ramaswamy: There are
certain rules to be framed for the
Central Food Laboratory. There is
no provision in the Bill for placing
these rules framed by the Government
before this House. In principle, the
hon. Minister has accepted the posi-
tion which I have urged in another
amendment, No. 46, wherein I have
stated that the rules under clause 23
must be placed before the House. To
the same extent, the hon. Minister
has moved amendment No. 134, accept-
ing in principle what I have urged. If
it can be accepted in respect of clause
23, there cannot be any difficulty in
accepting the same position for clause
4. Any rules under clause 4 may
therefore be placed before this House.
That is my object.

Rajkumari Amrit Kaur: These
amendments were placed on my table
at about quarter past ten, I have been
busy in the House and I have not had
the time to study them. Considering
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that I am bringing an amendment that
all rules made by the Central Gov-
ernment under this Act shall, as soon
as may be, after they are made, be
placed before both Houses of Parlia-
ment, surely, that should be sufficient.
You do not want anything more after
each clause about rules. My amend-
ment says, all rules made under the
Act.

Mr. Chairman; The other amend-
ment is all inclusive.
Shri S. V. Ramaswamy:
press my amendments,
Mr. Chairman: There is no other
amendment to clause 4.
The question is: .
“That clause 4 stand part of
the Bill.”
The motion was adopted.
é Clause 4 was added to the Bill,
¥ Clauses 5 to 8 were added to the Bill.

Clause 9.—

Shri 8. N. Das (Darbhanga Central):
The first amendment that I have pro-
! posed is No. 24. That was the origi-
nal amendment. This is a consequential
. amendment.

Mr. Chairman: We are now on
| clause 9. The hon. Member’s amend-
' ment is No, 25, list No. 2. Clause 8
l has been passed.

Shri §. N. Das: [ say regarding
clause 9. This is with regard to the
appointment of Food Inspectors.

I do not

(Food Inspectors).

I beg to move:

In page 6, lines 41 and 42, after
- “qualifications” insert “and in a man-
ner as may be prescribed”.

' The qualifications should be as laid
| down by rules which will be framed
E by the Central Government. The pur-
: pose of my amendment is this. The
| manner of appointment should also be
as laid down in the rules. Of course,
the qualifications will be laid down.
There should be some Board which
the Central Government will prescribe
and through that Board, the appoint-
ment of all Food Inspectors should be

316 LSD.

made. Therefore, I am  suggesting
that these words may be inserted. The
clause as amended will read as fol-
lows: ‘

(1) Subject to the provisions
of section 14 the State Govern-
ment may, by notification in the
Official Gazette, appoint persons
in such numbers as it thinks fit.
having the prescribed qumlifica-
tions and in a manner as may be
prescribed......

Rajkumari Amrit Kaur: I think this
is quite unnecessary. After all, every
State has its own rules and its own

.procedure for appointment. They will

always prescribe them. It would be
absurd for me in a Central Act to
put these dowa. We have to leave
it to the States,

Shri 8. N. Das; I do not press my
amendment,

Mr. Chairman: The question is:

“That clause 9 stand part of the
Bill.”

The motion was adopted.
Clause 9 was added to the Bill.

Clause 10.— (Powers of Food
Inspectors).

Shri Hem Raj (Kangra): I beg to
move:

In page 7, line 23, after ‘“such
article” insert “and shall also inquire
from him the source of the article, if
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[Shri Hem Raj]
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Rajkumari Amrit Kaur: The amend-
ment is that the Food Inspector should
enquire as to the source from where
the article of food has come. It is not
part and parcel of the job of the Food

Inspector. How can you put this kind
of an inquisitorial burden on him?

Shri Hem Raj: If the hon. Minister
is not accepting it. I do not press my
amendment.

I beg to move:
In page 7, after line 31, insert:

“Provided further that the food
inspector shall, in exercising the
powers of enrty upon, and inspec-

2i4

tion of any place under this Sec-
tion, follow, as far as may be, the
provisions of the Code of Criminal
Procedure (Act V of 1888), relat-
ing to the search or inspection of
a place by a police officer execut-
ing a search warrant igsued under
that Code.”

Shri S. V. Ramaswamy: Whét about.
my amendment Np. 267

Mr. Chairman: Let us finish this.

Is any discussion necessary on this
amendment?

Some Hon. Membems: No discussion.
Mr. Chairman: I put it to the House.
The question is-

In page 9, after line 81, insert: '

“Provided further that the food
inspector shall, in exercising the
powers of entry upon, and.ingpec-
tion of any place under this Sec-
tion, follow, as far as ‘may be, ‘the
provisions of the Code of Criminal
Procedure (Act V of 1898), relating
to the search or -inspection of a
place by a police officer executing
a search warrant issued under that
Code ”

Shri Tek Chand (Ambala-Simla): O
an important clause like that. 1
thought you were inviting some con-
tribution

Mr. Chairman: The hon. Member
was perhaps not attentive, I distinct-
ly asked Members if they wanted to
discuss this. Nobody stood up. Ins-
tead of accepting the blame for not
standing up in time, the hon. Member
wants to blame the Chalr.

Shrl Tek Chand: I do not want to
blame you.

Mr. Chairman: I put it specifically
to the House if anybody wanted to
speak. Now, I have to put the motion.

Shri Tek Chand: If you will kindly
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Mr, Chalrman: I am sorry I have
put the motion before the House. I am
taking the vote now.

In page 7, after line 81, insert:

“Provided further that the food
inspector shall, in exercising the
powers of entry upon, and inspec-
tion of any place under this Sec-
tion, follow, as far as may be,
the provisions of the Code of"
Criminal Procedure (Act V of
1898), relating to the search or
inspection of a place by a police
officer executing a search warrant
issued under that Code.”

The motion was adopted.

Mr. Chairman: There are other
amendments also. They are fairly good
in number. So, we cannot finish.

Shri 8. 8. More: Time is up.

Mr. Chairman: Let him kindly re-
sume his seat. After all, I am stating
the same thing, that the amendments
are too many and therefore I do not
want to proceed further, Why should
the hon. Member be so impatient? He
should resume his seat.

The Lok Sabha then adjoumned till
a Quarter Past Eight of the Clock on
Wednesday, the 25th August, 1964.





